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NOTIFICATION

' New Dethi, the 31st January, 1996 _.

G.S.R. 83.—In excreise of the powers con-

lerred by ciause (g) of sub-section (2) of section

60 read  with section 198 and clause {(a) of sub-

‘section (2) of section 200 of the Railways Act, -
- 1989 (24 ot 1989), the Central Government here-
- by makes the following rules further to amend the

Indian Railways (Open Lines) Ceoneral Rules,

I, (1) These rules may be called thc Indian
Raitways  (Open  Lines)  General
( Amendiment) Ru‘ics, 1996,

{(2) They shall come into force on the date
of their publication in
Jazette,
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B frain the. leading vehicle of which is equipped with '

e

o gle (1)

_ 2 the Inchan Ranlwws (Open Lines) Gene«_’_.'
- ral Rules, 1976, in Chaptef IV, in rule 12, for sub--
the toIlong shf\u__ be subﬂ;txtuted‘.. _

smlnely b

“(1) No engine or sc]I—pLopeJIed vehlcle shaI]
~ push any train ‘outside station Hmits ex-

. cept in accordance with special’ instrucs -
“tions and . at a spf,ed not exceedma 25 .

_ kﬂc)mctres an_hour; - .
Prowded that this sub-rule- shall 1ot applv to-a

driving -apparatus aid which may Dbe operated

- tder appmved specnl msﬁ uctlons, :

P10v1ded Iurther Ilmt ﬂns Bllb-l'lllﬂ shall not

o :-ipply to an engine assisting i1 rear  of a tram, -
.. which may be permitied tmdet- approved. - special

.- instructions: tﬁ ron WIthout bcmg coupled to the
= tiam' - . _ Lo

. Prowdod 'IISO that no- trfuu which i not equip.
L petl with; continnovs - vaginum|air brake shall be

- pushed- 0t1t31de stahcm hmlts e:gcept' in case of
: emelat.ncy, S o

MOWPRREND—3E6 M of RB/96—VE— 123961000

_— g_ 1983,

o

Pm\nded futthel th"lt a “Patrol” or “Se:u:ch

" light” special with one or more Vﬁhxclaa in trom
of the engine may be permltted to run. at 4. max
_mum speed of 40 kl'Jcmetws an hour

[No 91ISafety (A&R)]29|f
SO C. L KAW, Membcr Traflic,
A ‘and Ex-Officio Secy. -

© Note —The principal rules wete notified vide No,

 GSR 445(E), dated the 21st July, 198)

- and. were subsequently amended vide No.
(1) GSR 320 dated the 16th April, 1983,
-~ (2) GSR 352 dated the 30th April, 1983,
(3) GSR 514(EJ ddted the 27Tth Iu.uc.

(4) GSR 476¢E) dated the 286 June,
: 1984, and -

- (5) GSR 245 dated the. 231d May, 1992,



